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MISC. (CRIMINAL (Bait) Case No. 168 of 2023

Puja Devi , petitioner VS. STATE OF ASSAM.

Sl. No. Date order Signature

lrr'or-r, I This is an application u/s 439 Cr.p.C. filed by one
I

lPuja Devi, seeking bail for accused Monuj Shah, in
I

lconnection with Rangapara pS Case No, 30123 u/s
I

1326134IPC, corresponding to GR case No. 822123.
II I have heard the learned lawyers appearing for
I

lboth sides. Also gone through the contents of the FIR.
I

I The allegation in the FIR is that on 08_03_2023
I

lone srikant shah lodged an FIR in Rangapara police
I

lstation alleging inter-alia that on 07-03-2023 at about
I

110.10 PM, accused Monuj Shah allegedly stabbed with a

dagger, the brother of informant Ajoy Shah causing

injuries forcing him to be admitted in local hospital and

then to Tezpur for better treatment. It is alleged that
accused threatened to kill the brother of informant and

with that purpose he stabbed his brother with a dagger.

I have heard the learned counsels appearing for

both sides.

Learned counsel for state Sri Munin Chandra

Baruah opposed the bail prayer contending that the

medical report has not been received but it was a case of

I



stabbing with a dagger.

On the other hand counsel for accused contends

that alleged injured suffered injury by fall during "Holi"

and no such incident of assault took place.

Having heard the counsel of both sides and on

careful perusal of the case diary, it transpires that

accused has been in iudicial custody since 10-03-2023

and the alleged victim was admitted in the hospital on

07-03-2023 and released on 08*03-2023 after treatment.

As it appears in order to constitute an offence

u/s 326 IPC, the victim is required to undergo treatment

for at least 20 days but in the present case alleged

injured was released immediately after one day of

treatment which suggest that injury sustained appears to

be not within the purview of section 326 IPC. Moreover/

by this time, nothing remains to be investigated.

Therefore, taking note of all the attending

factors, accused Monuj Shah is enlarged on bail of Rs

10,000/- (Rupees Ten thousand) only with one local

surety of like amount in default to jall to the satisfaction

of learned Eleka Magistrate

Let the case diary be returned.

The bail application is accordingly stands

disposed off.

(C.8. Gogoi)
Sessions Judge,

Sonitpur, TezPur


